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IN THE CENIRAL ADMINISTRATIVE MR IBUMAL,JCODH TR BENCH,
‘ JOWPIR

Date of orderslt.2.1995,

0.4 N0, 71 /1905,

MADANIAL AND ANOLHER - $ Applicants.

Vs,
UMION JF INGIA AND (BRS. : Respondent s,
CkRAM:

THE HON'BIE MS.USHA SEN,ADMINISTRAT IVE MEMBER

PRESENT 3
Mr,JdeaKsKaushik « Counsel for the applicants.

.

BY THE COIRT s

1

Heard the learned counsel for the applicaunts.

There are two applicants in this DA.Both of them

were initially eppointed az Casual Lavour and then ab

sorbed

én the post of Platgform Porter at (£ Marwar Junction.

The first applicant was absorbed in the year 1983 and
the second in ths year 1985, Both of them have been
officiating as First Class Coach Attendent in the sca
of Rg, 775=1025 wea,f. 10,11,1992, The applicants had

submitted their applicdatiens to the respondent noc., 3

le

for

apgearing-in the sultability test for premotion to the

post of First Class Ceach aAttendént in response to th
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it appears that the test was not conducted. Heanwhile,

the -applicants have been promoted as Senior Plaf:ysferm
Porter in the scale of Rs.775-1025 vide{fletter dated
3,2.1995 at Annex.de4. It is understocd by the
applicants ihat the respondents are shortly going to
corrlmt‘z_suitability test for promo£iOt: to the post of
FCA. Heving been promoted to the post of Senior Plateform

Porter which is in the same scale as that of FCA the

.applicants have become ineligible for appearing in the

said test. However, the applicants are more interested
in prometion to the post of FCA than in the premotién
to the pos't‘ of Senlor Plateéform Peﬁter. They have
gtated in -the'z_ &gg&fcﬁaﬁi_on that they are willing to
forego their promotion as Senior Platéform Porter in
order tobe eligible to appéar in the test for promotion
£o the post of FCh,

The learned counsel for the applicants ha? N
referred to the juigment delivered by this Bench(f';g‘ g
A No, 384/1992 on 25.5,1903 in which a similar matter
was under adjuiication. The order given in that  judgment
\‘.x;as that 1if the applicants are vzilling to f@rego the

promotion as Senior Khalasi they should be allewed to

et

~appear in the test for promotion as FUA according to

k!

the rules.

The applibants have filed this 0OA apprehenﬁ@dﬁi‘ﬁ

that despite theurefusal for promotion as S2nier
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Plet¢form Porter they may not ke considered for
promotion to the ‘post of FCA and they also apprehended

-that they may be brought down to the bottem senierity

in the grade of Plat¢form Porter (Rs.7§5-940).

In the light of the judgment in OR KO, 384/1992
supra, I deem it £lt at this stage to issue a directlion
1o the respondents that in case the applicants giveg
in writing that they are willing to forego their -
pr@motién as Senior Plateform éerter in the Gréde
Rg, 775-.1025 they should be conszidered eligible for
appearing in the suitability test for pramOtiOn to.
ﬁhe };\o.st of ¥CA according to the ruleslg, Alsc, theilr
seniority in the Grade of FPlateform FPorter Rs,750-940)
Sheul:d be regulated in accordance with the rules.

With this direction the CA is disposed of at the

admission stage.

LS

A copy of the O.A, may be sent to the
respondent s alongwith a copy of this order,
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{ usHA SEBN )
Member (Administrat ive)
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